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(d) The difference between the lowest
tender and the tender accepted after negotia-
tinns was Rs. 2 9 lakhs in the total Tender-
ed amount of Rs. 119 3 lakhs.

CONSTRUCTION OF BAGMARI SYPIION

257. SHRT SASANKASEKHAR
SANYAL :

SHRISALIL KUMAR GANGULI:

Will the Minister of IRRIGATION
AND POWER bz pleased Lo staie:

(a) whether it 1s a fact that the works for
the construction of Bagmari syphon under
Farakka Barrage were allotted {o a company
in 1967 whose tender amount was not the
lowest;

(b) 1f so, the reasons thereof’,

(c) whether the company_has completed
the work within the time limit as wer the
agreemeni; and

(d) what were the reasons for rejecting the
lowest tender?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (PROF. SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) and (¢) In allotting wotrk on the
Farakka Barrage Project, the authorutiss
have to take into consideration the render-
ers” technical and financial capability to
undertake the tvpe of job tendered, their
ability to complete the job by the stipu-
lated dates, their rcsources regarding the
right type and number of machinery to be
brought to sitc, requirements of foreiun
exchange etc. The tenders for all the major
works of the Project are considered by a
high level Tender Committee of officials,
consisting of technical experts and the repre-
entatives of the Ministry of Finance and
the administrative Ministry, The tenders
for the Bagmari Syphon werc also accord-
ingly considered by this Commitiee. After
taking the above factors into consideration,
the Committee came to the conclusion that
it would not be advisable to entrust the work
of this magnitude and nature to the lowest
tenderer.

(¢) The work has been completed in two
working seasons as contemplated.

JUTE ENQUIRY COMMISSION

258. SHRI SASANKASEKHAR
SANYAL :

SHRI K. P. SUBRAMANIA
MENON :

SHRI BHUPESH GUPTA :
Wil the Minister of FOREIGN TRADE
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be pleased to state :

(a) whether it is a fact that the Jute
Enquiry Commission appomnted by the
former UF Government of West Bengal
could not comirlete its work  befcre the time
appointed originally;

(b)Y whether it is also a fact that the
Governinent of West Bengal under the
President’s Rule, refused to cxtend its time;

(c) if so, the reasons therefor; and

(d) the sters taken by Government to
fulfil the work for which the Commission
was appointed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) : (a) to
(dy According to the information furnished
by the West Bengal Government, the Jute
EFnguiry Comimission which was appointed
for a period of six months, submitted only
an interim report within this period. The
State Government decided not to grant
extension of time to the Commission as 1t
was found that most of the terms of refer-
ence to the Commission were outside the
Jurisdiction of the State Government.

R{TRENCHMENT OF EMPLOYEES ON
ACCOUNT OF DERECOGNITION — OF
PRINCES

259. SHRI A. P. CHATTERIJEE :

SHRI K. P. SUERAMANIA
MENON :

DR. K. MATHEW KURIAN :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it 1s a fact that a large rum-
ber of employees working in places and
other estates of the former princes are being
retrenched after the decision of the Govern-
ment to abolish the Privy Purses;

(b) if so, the number of employees affect-
ed; and

(¢) the steps taken by Government to
absorb such employees in other Government
services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b) Governnent have
no information.

)
(c) As it is a matter of private employ-
ment, there is no question of absorbing
them 1 other Government  services.
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Government, hwweser, hooe that the fo ner
Rulers will assist these employees from the
transitional al:owances proposed to be
paid.

ELEcTrRIC CONNECTION FOR AGRICULTURAL
. PURPOSES

260. SHRI DWIENDRALAL SEN
GUPTA : Wil' the Minister of IRRIGA-
TION AND POWER be pleased to state:

{a) whcther 1 5 a fact that in West Bengal
a farmer can ¢ ot electrical connection for
agricultural purpeses only on his agreeing
to cish down 1 sum of rupees two thou-
sands for kst be well as an outright pay-
ment an ' 7> a a refundable deposit. to the
State ciccaaty Board;

(b) whether any such pavment is requir-
ed in the case «f Gujarat, Andhra Pradesh,
Rajzcthan or any other State for obtaining
elecirical connection for agricultural pur-
poses; and

(¢) how marv shallow (ube wells have
been given electrical connections so far in
West Bergal orl slo 1 the difi rent
States, Statcwi.e?

THE DEPUTY MINISTER IN THE
MINISTRY (F IRRIGATION AND
POWER (PRO.:. SIDDHESHWAR PRA-
SAD) : (a) A fixed sum of Rs. 2.000 is
collected by the West Bengal State Eleciri-
ciy Board tow irds service conneclion and
other charges i1 respect of individual con-
necliens provid.:d ior erergisation of wells.

(&) Line chorger and sorvice connecticn
charges collectud in the cther States are
mndicated .in th: statcment enclosed. [See
Appendix L% 'Y Annexure No. 9] -

(c) A statev .nt showing the Statcwise
rumber of nr.gation wclls enerpised s
cnclosed.  [See Appendix LXXIV, Anne-
xure No. 0L

ST.C's sCiME FOR  IMPORT OF

CASHEWNUTS

261. SHRI C. GOPINATHAN NAIR :
Wil the Muuster of FOREIGN TRADE
bc pleased to state:

(a) whether t'.e State Trading Corpora-
tion has‘finalise | 1is Scheme for the import
and distribution of cashewnuts; and

(by if so, whet are the details thereof?

THE DEPUI'Y MINISTER IN THE
MINISTRY C!- FOREIGN TRADE
(CHOWDHAR Y RAM SEWAK) : (a)
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and (b) Arrangements for the import of raw
nuts from Kenya and Mozzmbiaue have
been finalized, while those for Tanzania,
are still in progress. The Scheme for dis-
tribution of cashewnuts 1s being worked out.

Niw PROCESS FOR BLEACHING HESSIAN

262. DR. K. MATHEW KURIAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the Indian
Jute Industries ‘Research Associadon’ tas
developed a new process for bieaching
Hessian which will vastly unprove the ¢x-
rort potential of decorative and furmishing
jute fabrics;

(b) whether thie Government of India
have decided to finance NUJUTE, thc sub-
sidiary set up by 1JIRA in the U.S.A. for
licensing the use of this process: and

(c) if so, the details thereof?

THE BDLEPUTY MINISTIR IN THE
MINISTRY OF FOREIGN TRADE
CHOVDUALY S RAM SEVATY @ (@)
Yes, Sir.

(b) and (c) Granti-in-aid at the follow-
11g rates had been agreed to be given to tl e
Assoctation,

1968—75¢;, of dufcit sv™ixct to a cellire

of its. 5 46 lalh .

1969—56°, of d Gicit suby,ocl to 2 colirg

of Rs. 2 35 lukhs.
197C—15— of deficit sulject to a ceiling
of Re 0 27 {oilis,

T2RIGATION PROJECT, U STATES

263. SHRI SITARAM JAIPURIA : Wik
the Mumister of 1RRIGATION AND
POWIEK be pleased to slate:

ta) whether the Central Government have
trged upon the State Governments to com-
pleie the continuing irrigation projects with-
m the Fourth Plan per od;

(by If so, what is the re-action of the

Statc Governments thercto; and

(¢) the numes of the irngation projects
in each State wiucii are at continuing stage?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
1OWLR (PROF. SIDIHESHWAPL. 'RA-

© SAD) : (2) and (b) Irngation 1s a State sub-

ject.  The planning, investigation, formu-
iation and exccution of irrigation piojects
is done Ly the State Governments keeping



